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I, the C.hairman .1f the: Comminee on Private Members' BiUs aDd Resolutions, 
ha~inl been authorised by the Commitlee to present the Report on their ~half, 
present this Fifty-eighth Report. 

2. The Committee met on the 2nd Mardi, 1970, for-

I. Allocation of time to the Resolutions set down in the List of Business 
for Friday. the 6th March. 1970. 

11. Classification and allocation of time for discussion of Bills (vide' 
Appendix). 

III. Examinlltioll of the folJowinR Constitution (Amendment) Bills under 
Rule 294(1 Ha> of the Rules of Proccdure:-

( I) The Constitution (Amendment) Bill. 1970 (I~"i()n 01 IIt'W 
c"'id~ IMA) by Shri Shiva Chandra Jha. 

( 2 ) The Coostitution (Amendment) Bill, 1970 (A ~ndnwlIl 01 arlid,. 
233) b) Shri ShivR Chandra Jha. 

AlU",,,~,,, (II lime 10 Rttwlu'ion..~ 

3. The Members whose Resolutions had been included in the Us. of Business 
for the 6th Marcb, 1970, bad been invited to present their views on the Resolu-
tions')efore the Committee. Sarva.hri Viswasrai Narasimha Rao and Kanwar Lal 
Gupta attended the sittin,. 

4. The Committee recommended, the a1loc:ation of time as foDows:-
( I) R&:solulion reprdinJ! Non-Party Board for issue of 2 hours 

permits and lic:cnc:es. 
(2) Resolution rcprding Guarantee of neceuitiel to every 

citizen. 

Classification and A II«GlID" of ti~ 10 Bills 

2 houl'll 

S. The Members concerned had been invited 10 preaent before the Committee 
their views on their Bills. Sarvasbri Srinibas Misbra and Sunj Bhan attended the 
sitting. 

6. Afkr considering all aspects of the BiDs, the C'4mmittee placed 311 the 
Bills in category 'B' and recommended allocation of time for each of thete BiII~ 
as shown in column S of the Appendix. 

Examin4tiOra 01 Corutilutlorr (A~rrd~lIl) Bill.f 

7. The Member concerned had been invited 10 prelCnt before the Committee 
bis views 01'1 his Bills. He did DOt attend the sitting. 

S. The Committee considered the Bills and arrived at the followinll findings 
as a resu1t of their euminatiOl'l of the BiDs:-

(1) The Coostitution (Amendment) Bill, 1970 (I,..,",ion Of Mill art;C'Ir. 
16SA) by Shri Shin Chandra Jha • • 

The Balls sought 10 insert new article 16SA in the Constitution in order 10 
provide for appointment of a Poiice-General by election in each State. 

After considering all aspects of the BiD, the Committee recommended that 
die MemXr misht be permitted co move for leave to introduce the BiU. 

(2) 'The Coastitution (Amendment) Bill, 1970 (A IIWndmenl 01 anid, 
233) by Shri $hiva Ot8Jldra Jba. 



a 
The Bm IOUIbt 10 amcod article 233 ia order to provide that at Jcast one 

Judie In ClICb district lhaJl be elcc::led through an electoral c:oUege. 

Alter CDMiderin& aU Uped$ of the Bill. the Committee recoJDJDeDded tbal 
the Member mip be ~rmitted to move for leave to introduce the Bill 

9. The Committee recommeaded that-( i, the allocation of time to resolutions, as shown in paragraph 4 above, 
be aIfCCd to by the House; 

(ij, the clas!lification and allocation of time to Bills by the Committee as 
shown in the Appendix be aJCeed 10 by the HOUle; and 

(iii) Shri Shiva Chandra Jha 1;,e permitted to IIIOVe for leave to introduce 
bit Constitution (Ameodment, Billa. 

Ntw Ou.m; 
Morth 2. 1970. 
PhalguM"J i~-189-1-( SDk;): 

G. G. SWELL, 

Chairmo". 
Committee On Priv~ Memwrs' BiU.r 

and ResolutiOns. 



APPBNDIX 

--------
51. Name of the Bill .. nd the 

Member-in-charge 
BiU 
No. No. 

J 3 

I. The Constitution (Amendment) Bill. 3 of 1970 
1970 (AlfUJldnNnl of arlicl~ 85) 

by Shri Srinibas Mishra. 

2. The M·lther's Lineage Bill, 1970 7 of 1970 
by Shri Madhu Limaye. 

3· The Citizenship (Amendment) Bill, 6 of 1970 
1970 (AmmdInml of sletioru 9. 
10 and nmSN·nu.on of NftD sIet;on 
loA) by Shri M. Narayana Reddy 

4· The Constitution (Amendment) 4 of 1970 
Bill, 1970 (Ammdmmt 0/ £ithlh 
Seh~dule) hy Shri M. Meghachandra. 

5· TheConstitution (Amendment) Bill, 9 of 1970 
1970 (SubstiIMtion of article 168 
and omission of article 169, "c.) 
by Shri Bhogendra Jha. 

6. The Jud,es (Prohibition on Heari", IS of 1970 
in certain cases) Bill, 1970 by Shri 
A. S. Saipl. 

7· The Civil Aviation (Licmsin,) Bill, 14 of 1970 
1970 by Shri S.C. Samanta. 

8. The Parliament Library Bill, 1970 10 of 1970 
by Shri S. C. Samantll. 

9· The Gift-Tnx (Amendment) Bill. 13 of 1970 
1970 (Ammdmml of s~clions 22. 
23. ttc. ) by Shri S. C. Samanta. 

10· The u.1mpanies (Amendment) 12 of 1970 
BiU. 1970 (Inserllon of nftD 

section 43B and ammdmmt 0/ 
sections 224. 237. etc.) by Shrj 
S. C. Samanta 

II. The Conatitution (Ameodment) Bill, II of 1970 
1970 (~I of articles 330 
and 332) by Shri Sura; Bhan. 
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Time 
Cate80ry allotted 
alloned by the 

Committee 

4 5 

B 2 hours 

B II hours 

B II hours 

B 1 hour 

B 2 hours 

B Ii hours 

B J hour 

B hour 

B hours 

B II hours 

B z hours 




